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CIRCULAR 

Transfer of GI'OUP C officials on 'Loan Basis' from Mumbai Region to other Regions. 

1. The OIT (HRD) vid~' letter No. HRD/CMD-l/l08/1/2020-21/6406 dated 22/12/2020, conveyed that in 
()N.I~r to mitigil te the genuine transfer needs of officials on extreme compassionate grounds viz. medica l 
grounds (If self/dependents, physica l disability of self/dependent, working spouse, single working lady 
l'l . lind kc ' ping in view I\dministrative requirements, henceforth, in exceptional cases, inter region 
transfer requl:!s t of 1111 officilll is to be considered strictly on merit on "Loan Basis" . 

2. In I\ccordtlnce with the said letter of HRO dated 22/12/2020, applications are invited from eligible 
officials undel' Group 'C' cadre seeking 'Transfer on Loan Basis' . The official seeking such transfer on loan basis 
should IUlVe put in at least two years of service as on date of issuance of this circular. 

3. Applicntions IIlong with the service particulars and undertaking (Proforma enclosed) should be 
forwarded through proper channel and reach the office of the undersigned on or before 12.04.2021 . 

4. The documentary evidences regarding each claim made or reasons mentioned 
including Ute residence/ employment/ medical/ for home/ desired region should be duly furnished . 

5. Incomplete application with incomplete documentary eVidences/un-satisfactory evidences shaH 

not be considered. 

6. Advance copy of application shall not be accepted. The application once forwarded shall not be 
withdrawn at n later stage under any circumstances. 

7. Any application for "Transfer on Loan Basis" furnished before the issuance of this circular shall be 
treated I\S null and void. Applications received only after the issuance of this circular shall be considered . 

8. The applications received, shaH be put up before the Screening Committee constituted for Inter Charge 
Transfer. The Committee shall scrutini.ze the applications and submit recommendations as per the guidelines 
mentioned in Ute HRO Letter dated 22/12/2020. On the basis of the recommendations of the Committee, the 
Pro CCIT, Mumbai shall decide on the eligibility of the applicants to be considered for transfer on loan basis. 

EncJ: 

YOU"p;~ 
~ mm 'fl. ~. ~.) 

(Kartik Saresa, I.R.S.) 
3TTt!l1R ~rtjm'1 (!JU1.l )-o;lflt;n 1-$ 

Dy. Commissioner of Income Tax (HQ) 
Personnel, Mumbai 

a) The OIT (HRO) vide letter No. HRD/CMD·l/l08/1/2020-21/6406 dated 22/12/2020 

b) Service Particulars(Part-l) 

c) Service Particulars(Part-2) 

d) Affidavit 

e) Instructions to officials 



I --GOVEJlNMENT OF INDIA 
MI'\ISTRYOF FINANCE 

CE!'In1tAL 10AKO OF I)IKEOTAXES 
DIRECTORATE OF INCOMETAX 

(HUMAN RESOURCE DEVELOPMENT) 
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!. No. HRO/CMo..[fl08fl/W:w.21/64010 0..100 22.122020 

Tn, 

Alilhe 1' •. ChiefCommiss;ullCr'lI of Income Tax (CCA) 

Sub: Withdrawal of '[nk', ChaTgt' Transfer' J'olicy and issuIng of InstructIons ", l"6pe<'1 of 

'T.,,,.,fer on Loan hitsis' of Group 'C' officials - Reg-

Madam/Sir, 

With ~f~n<:e to the al"", ... m\'nlio,~,<1 subtecl matter. [ am diK'Ch.-d to ron"ey that in 
oonlinuation \0 the letter F.No. IIRO/CM/10-1/07/2<l13-14(Pt.FiIe-1l}/7612 datl-d 12.02.2020 of 

the IIRO. henceforth, no Jnter-Ch~rge trand ...... as per Board', I"Ucr !',No. A_2202Q/37jS&­

AdVl1 dated 14.05.1990 and subsequent 

rclaxations/directionsjadvisorieol/inst.urtio",jdarifications issued from time 10 time in the 

matte. shall be consideredl t:>ffecl&1 by the CCAs. 

2. To mitigate the g~'rlUi .... tl'mpornry transfer needs of offKial5 on extl'('nlC {nmp.>ssiondte 

grounds (such as medical grounds of JoClf/dependents, physical dlSabihtv of JoClf/d"l""'denl, 
workmg SpoilS<', single "vrking l<>dy t'le.) and keeping in \'iew admHuslTali ..... n.. .... uiN!menl5, 

~forth, in exceptional ca~, any on, .... "'Sion transf .... ""I"es' 01 an olfKidI shall be 

C()nSidcrl.'d strictly on merit on Io.on NSis only as per the conditions spell in !hit letter. 

(il l1le official..eelting transfer should have pul in a t least two (02) yeM5 01 !il'rvire. 

(iii Th .. offidalshould apply to the I'r.CCIT (CCA) und ... whose juri!O.tktion ~/shc i$ posIL'<i, 

i.e, the home r<!gion, Ihrough proper ctwnnei, who, on being ~tisfied, shall Llke up Ihe matier 

with the 1'r.CCIT(CCA) of lhe regIon to which the employa' seeks transfer on loan basi., Le 

the I'l'dpienl regio". l1le Pr.CC5IT (CCA) {o"cern"" wHl e:<ami .... the "-'<1u,'51 of the official on 

merit and with "'S",d to the vManey l'O&,tion in the fe!;pective cadre in the I"1!giCHU and ,I\;,U, 

il the official is found to be fil for such trans"'., p"!lS I>l'CeSSo1ry orde~ ;K'COrdmgly. l1>e;r 
de-cision in the matter shall be fiN!. 

(iii)OrdiNril)', no transfer ""Iuest should be processed by the home "'giCH' if the sLlfJ 

sho.tag .. in the said cadre then! is abo"e 60% of Sanctioned Strength. 

(i,,) No ""Iuesl for Iransf ... would be con.idcn..'<i by the 1'r.co;rnCCA) if any Vigil ance or 

Deparlmenttl Proceeding or any CaS(> hefore any judicial fonom is pending in resp~'Ct of such 

official. 
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(~) On appro~al of transfer r"'luest, the official would mo~e along with po'>t on tempor~ry 

tr~nsfer from home region to the recipient region, with the post reverting back to the home 

region automatically with trn! reversioo of the officiaL Tile vacanl slot £Tl!aled in tile home 

region On a.:rount of transfer on loan baSis will be earmarked as "fr~"'frr ~g~"'" Loa" Ba.>l,'. 

'[he official will be ronsidered for promotion in higher grad~/cadl'<' in his/her home "'gion as 

per I."ligibility and seniority assigned to him / her in Ihe home region only upon reversion, not 

in the recipient region, In ca5l' trn! official is not willing to revert back to home region at trn! 

time of DPC he/she will be promoted once he/she re-joins home region. but his/her 
seniority wHl be reslOT''{\ , 

(v i) The official. eHher on own ""luesl Or for any otrn!r ",ason may be re"erted to 

home region before completion of loan tenu", as per COnSt'nl of rompetent authorities of both 

regions keeping in view administrative requirements and other factors. 

(v ii) Transfer on loan basis to the Directorates of the Board (exc"pl the Syst" ms Directorate) 

al D.olhi would be processed and finalizl'd by the Pr. COT (CCA), Delhi. Fnr the Dircctor~tc 
of Systems. the policy of transfer on loan basis issul'{\ by HRD vide F.No. CI'C-TDS/CPC­

Staffing Sdll'me/2018-19/352 dated 15.04.2019 would continue sep.uately. 

(vii i) For Ihe duration of loan period, exC\!pt for purpos<."S of seniority and promotion, the 

transferred official would be under the ad miniSIr"tive control of the authorities roncemcd in 

the recipient region including for matters "'laling to drawing of pa~' and allowances ele. 

(ix) llle maximum tenure of transfer On Io.~n basis would be three (OJ) years, extendable by 
another tvm (02) years with the approval of the Board, An official will be entitled to avail this 

policy only once (01) in his Iller entir .. service carl'('r in the Department. A cadre wise roster 

to Ihis efft'Ct shall be ma intained by the CCAs. 

(x ) Officials availing Iransfer on IUdn basis under this policy will nOl be ''Tltitll'd to any 
joining time and transfer trd"clling allowance. 

(xi ) An Affidavit to abide by Ihe R'<Iuisile terms and cond ition.~ of this policy would be 

obtained from trn! official availing this policy in the cncl.-'{\ proforma before the transfer on 
loan basis is done , 

(xii) Notwithst.~l"'ing the above, the Board may, in exceptional circumstances, for 

administrative reasons, consider a ca5l' for transfer on IUdn basis. 

3. Thc& instructions are issu",1 with Ihe approval of the Competent Authority and take 

effect from the d'i te of issue. 

Yours faithfully, 

Q)~~., 
( wkesh kumar) 

Income Tax Officer (CMD-I) (IIRD) 

New Delhi 
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/ AFFIDAVIT 

I, Son!Daughter of",=c:cc-;-c-,-,;:c::-cccccc= 
do solemnly afYirm 10 abide by the ICons and conditions as laid down in the new 
instructions in respect of transfer of Group 'C' of11cials from one I'r.CCIT(CCA) 
Region (Home Region) 10 another !'r.CCIT (eCA) Region (Recipient Region) on 
loan basis circulated by the Directorate of Humllll Resource Development 
(hereinafter J-IRD), Income Tax Department vide ICller F.No.I-IRD/CM D-
11108/1/2020·21 dated 22.12.2020, i f my request for transfer on loan basis to 
;;:",,==:;:::;-~(Recipicnl Region) in the cadre of is considered by 
the Competent Authorities and I further slate on Oath as under: 

1. I hereby declare that my service particulars as mentioned in the application 
seeking transfer on loan basis in the cadre of as well as evidences 
submilled by me in support of my grounds under which my request for transfer on 
loan basis on compassionate ground is made as per the guidelines contained in the 
leller issued by the Directorate of HRD, CBDT,New Delhi in F.No.IIRD/CMD­
IIIOS/ 1/2020-21 dated 22.12.2020 are lrue to the best of my knowledge and I have 
nOI concealed any particulars to this elleet. 

2. I hereby declare that I am fully aware about my seniority and promotion to higher 
grade/cadre consequent upon tran~fer on loan basis from ( 
Home Region) to (Recipient Region) in the cadre of 
'""',,-"'''' which is governed as per guidelines issued by the Directorate of HRD. 
CBDT, New Dclili in F.No.HRD/CMD-Jl IOS/ 1/2020-21 dated 22.12.2020 to this 
effect and the same shall be applicable in my case. I also undertake that no elaim of 
seniority and promotion would be made by me in the Region of 
__________ (Recipient Region) subsequent to n:porting in that Region. 

3. 1 hereby declare that no Departmentall'roeeedings/Enquiry, Vigilance matter and 
any court case is p<:nding against me in my Home Region i.e Pr.CC[T(CCA) Region 

4. I hereby declare that amendment, if any, made by the Directorate of I IRD, 
CI3DT,New Delhi in its Guidelines for transfer on loan basis issued under 
F.No.H RD/CMD-IIlOS/ I/2020-21 dated 22.12.2020 at any point of time shall be 
applicable on me and I hereby declare to abide by such amendment. 

5. I hereby declare that no further request for availing benefit of tnlnsfer on loan 
basis would be made by me in my service earecr as the same is available only once 
time in entire service career as per guidelines dated 22.12.2020 issued by the 
Directorate of H [{[),C I3DT,New Delhi. 
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6. r will not be entitled to any joining time and transfer travelling allowances since 
the transfer on loan basis is considered at my own request. 

7. [ hereby declare that the I'r.CCrf(CCA) (Recipient Region) 
may post me at any stations loffices in his Region as per his administrative 
requirement without taking any consent from me for Ihis purpose. 

8. I hereby dl'Clare that in case of any ~ervice particulars and other details submitted 
by me for the purpose of seeking transfer on loan basis arc found incorT«t and after 
joining in Recipient Region j ,e. my act is found unbecoming 
ofgovemment servant at any point oftimc as per CCS Conduct Rules, my transfer on 
loan ba~is shall be cancelled by the Competent Authority and necessary action will be 
laken by him/her accordingly. 

VERIFICATION 

I, (Full Name) working in thc cadre of In 

the 0 /0 on solemn amrmation and oath stale that [ havc made 
thc abovc declarations as contained at SI. No. 1- 8 in connection with my Transfer 
on loan basis in my full conscious and sound state of mind. 

Solcmnly affirmed at _ _ _____ 0" ____ day of ___ 20 

I' lacc 

Date 
Before Me 

Signature 

Name 
Designation 



ANNEXURE 

SERVICE PARTICULARS (Part 1) 

1) Name of the Government servant 
2) Father's Name 

3) Home Town (as declared in service book) 
4) Region for Transfer on Loan Basis 
5) Date of Birth 

6) Category (GEN/SC/ST /OBC) 
7) Employee Code 

8) Date of joining the Income Tax Department 

9) Post on which official was recruited in direct 
recruit quota 

10) The category to which the official was recruited in the direct 
recruit quota 

11) Whether Permanent/Temporary 
12) Whether Departmental promote or Direct 

Recruit in the present grade 

13) Date of promotion (copy of order to be enclosed) 
14) Departmental Examination passed along 

with the year of passing 
15) Whether married (Yes/No) 
16) Period of service in different grades with dates 

17) Reasons for transfer 
18) No. of Inter Charge Transfers/Deputation posting/Transfer 

on Loan Basis availed so far and details of such transfers 

Date: Signature: 

Mobile Number: Name: 

Current Designation: Current Office Address: 



SERVICE PARTICULARS (Part - 2) 

Details of Family Members 

Particulars Name Age Occupation Present Address 

Father 

Mother 

WifejHusband 

Brother(s) 

Sister(s) 
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AFFIDAVIT 

~ : .. ... . .. . .. ... . :: :: :: : ::: :: :: :: ........ .. .. ... . ... . .... . ...................... Son/Daughter of 

terms and conditions as' 'ia' :d'" d···· ·· ··· ·.· · ··· ····· do solemnly affirm to abide by the 
1 own In the ne . tr . . 

Group 'e' officials f W inS uchons In respect of transfer of 
rom one Pr CCIT(CCA) . 

Pr.CClT(CCA) Region (Reci ie '. Region (Home Region) to another 

}
_J R D P nt Region) on Joan basis circulated by the Directorate of 
luman esource evelopment (h . f 

F.No. HRD/CMD-I/108/I/202 ere Ina ter HRD), Income Tax Department vide letter 
basis to ..... ...... 0-21 dated 22.12.2020, if my request for transfer on loan 

............... . .. .. .. .... .. . .. . .. .. ....... (Recipient Region) in the cadre of 
......................... ........... ..... . is considered by the Competent Authorities and I 
further state on Oath as under: 

1. I hereby declare that my service particulars as mentioned in the application seeking 
transfer on loan basis in the cadre of ... .. ......... .... ..... .... ................ ..... ......... ... ...... 
as well as evidences subm'tt db' f . ley me In support 0 my grounds under which my 
request for transfer on loan basis on compassionate ground is made as per the 

guidelines contained in the letter issued by the Directorate of HRD, CBDT, New Delhi 

in F.No.HRD/CMD-I/108/I/2020-21 dated 22.12.2020 are true to the best of my 

knowledge and I have not concealed any particulars to this effect. 

2. I hereby declare that I am fully aware about my seniority and promotion to higher 
grade/ cadre consequent upon transfer on loan basis from 
...... ...... .. . .. .... ... ... .. .. .. .... .. . .. ........ . ..... .... (Home Region) to 

............ ................ ..... ..... .. ........ ... Recipient Region) in the cadre of 

. .. .. ... .. .. ... .. .... . .. .. ... .. .. .. .. .. which is governed as per guidelines issued by the 
Directorate of HRD,CBDT, New Delhi in F.No. HRD/CMD-I/108/I/2020-21 dated 
22.12.2020 to this effect and the same shall be applicable in my case. I also undertake 
that no claim of seniority and promotion would be made by me in the Region of 
... ... .... . .. .. ... .. ... . ..... . .. ....... .. ...... ... .......... ( Recipient Region)subsequent to 

reporting in that Region. 

3. I hereby declare that no Departmental Proceedings/Enquiry, Vigilance matter and 
any court case is pending against me in my Home Region i.e. Pr.CCIT(CCA) Region 

........... ... ............. ....... .. .......... ...... .... ... 

4. I hereby declare that amendment, if any, made by the Directorate of HRD, 
CBDT, New Delhi in its Guidelines for transfer on loan basis issued under F.No. 

HRD/CMD-I/I08/I/2020-21 dated 22.12.2020 at any point of time shall be applicable 

on me and I hereby declare to abide by such amendment. 

5. I hereby declare that no further request for availing benefit of transfer on loan 
basis would be made by me in my service career as the same is available only once time 
in entire service career as per guidelines dated 22.12.2020 issued by the Directorate of 

HRD, CBDT, New Delhi. 

6. I will not be entitled to any joining time and transfer travelling allowances since 
the transfer on loan basis is considered at my own request. 

7. I hereby declare that the Pr.CCIT(CCA) ....... ........... ..... ...... ........ ............... · .. 
( Recipient Region) may post me at any stations/offices in his Region as per his 
administrative requirement without taking any consent from me for this purpose. 

8. I hereby declare that in case of any service particulars and other details submitted 
by me for the purpose of seeking transfer on loan basis are found incorrect and after 

J'oining in R " t R . . my act is found eClplen eglon I.e .... .... ...................... ..... .... . ............. .. 
unbecominl! of I!overnment servant at anv ooint of time as oer CCS Conduct Rules, my 

I 
I 
I 
! 
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transfer on loan basis shall be cancelled by the Competent Authority and necessary 
action will be taken by him/her accordingly. 

VERIFICATION 

I, (Full Name) ..................................................................... working in the cadre 

of .............................. in the 0/0 ................................ ................ on solemn 

affirmation and oath state that I have made the above declaration as contained at S1. No. 

1-8 in connection with my Transfer on loan basis in my full conscious and sound state of 

mind. 

Solemnly affirmed at ........................................ ........................ on day of 

....... . . . ........... . ..... 20 . .. ... . .. . 

Place: Signature 

Date: Name 

Before Me Designation 



Instructions to Officials ---

The documents should be arran~ed in th f II . eo OW!D~ order: 

1) Forwarding letter from the Competent Authority 

2) Application of the Official 

3)Service Particulars (Proforma enclosed) 

4) Affidavit(Proforma enclosed) 

5) Joining Report 

6) Employee ID card 

7) Address proof ( any two) 

8) In case of Transfer on Loan Basis on spouse ground, the following documents to be 
submitted: 

i. Marriage Certificate 

ii. Joining report of Spouse 

iii. Current month salary slip/Letter from Employer of Spouse 

iv. Employee ID card of Spouse 

09) Medical Certificates wherever applicable 

10) Miscellaneous supporting documents, if any 


